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. Applicant 

By Adv Sri N. L . Srivastava 

V E R S U S 

1 . Union of India through Secretary, Ministry of 
Communication , Department of Post, New Delhi. 

2. Seni'.)r Superintendent of Post Offices, Allahabad 
Division , Allahabad . 

3 . Post Master General , Allahabad . 

4. Direct0~ , Postal Accounts , Lucknow . 

.Respondents 

By Adv: Shri S. Srivastava and Sri D. C . Tripathi 

0 R D E R 

This OA is filed seeking following reliefs:-

2 . The applicant seeks direction to the authorities 

to grant encashment of 106 days of l'eave as Earned 

Leave claimed by him . 

3 . Earlier the applicant had approached tri is 

Tribunal by filing OA No . 14 50 /02 on 02 . 08. 2005. The 

operative part of the said order reads :-

it is seen that EL has been converted in to 
commuted Jeave which is duly signed by the SSPOs, 
Allahabad. The application for 02.06.1994 to 



4 . The 

28 . 10 . 2005 

2 

13.06.1994 is for conversion of EL in the record . All 
these things need to be rechecked. Therefore , this 
matter is remitted back to the SSPO, Allahabad who 
may verify the position in the presence of the 
applicant and pass appropriate orders thereon . It 
would be open to the SSPOs to verify the facts He 
may call the applicant to remain present tin his 
office as per his convenience on a date to be fixed 
by the SSPOs, Al.l.ahabad. In case it is found that 
there are more days which need to be treated as 
commuted leave as per his application, then 
appropriate order to that effect may be passed for 
payment of the rest of leave encashment to the 
applicant within a period of three months from the 
date of receipt of a copy of this order." 

respondent authority passed order dated 

(Annexure A- 8) impugned in this r/A . 

S1gnificanLly it has been recorded in the order itse_f 

thar on th~ appointed date for giving a hearing to the 

applicanL i.e . on 2.5 . 10 . 2005 , tc p.rcduc:~ ~ur9nrtir<J 

evidence , the applicant choose not to aLtend with 

regdrd to the disputed period ot 106 days as claimed 

to be as Earned Leave . A finding has been qiv~n in t~e 

order thc.i l Lor this period the applicant had appl ic d 

for corrum1ti'-',-1 leave and the same was s21ncrinned and 

nc·::e::;::;ary er'try has been made in the service record . 

rn para ' U ' of the counter affidavit under heading 

' Preliminary Submission ' that position has been 

reiterated . 

3 . Heard learned counsel for the parties , perused 

the pleadings and the written submission filed on 

behalf of parties ' counsel . No inf1rmity has been 

found in the impugned order . The OA seems to have been 

Liled apparently due to non apprccL-5t.i on of ~. he 

c:or rect. position of le;_, \re account . 
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4 . A pec.1.:;al of the order and the fact that the 

applicant 1·hoose to keep away from inspection of 

record and personal hearing on appointed date supports 

the 0rder of the authority that the conduct of t !-.e 

applicant in making his claim is not beyond suspicio~. 

The last but one para of the impugned order refers . 

5 . In view of the above this Tribunal is satisfied 

that the applicant has failed LO make out any 

conv..;._ncing case . Accordingly , the OA is dismissed . No 

cost . 

\' 
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~ -------- - - -

Member (A) 
/pc/ 


